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ment propose to make amendment in the
Indian Penal Code ; and

(b if so, the details thereof and the
reas~ns for such amendment ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
R.N. MIRDHA): (a) and (b). The
Indian Penal Code is under examination of
the Law Commission whose report is
awaited.

Abolition of Privy Purses of Rulers of
Former Indian States

18:9. SHRI SHARDA NAND :

SHRI RAMAVTAR SHARMA :

SHRI KANWAR LAL GUPTA:

SHRI ONKAR SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whetber it is a fact that Government
intend to pay more compensation to the
Rulers of former Indian Siates on the
abolition of their purses ;

(b) if so, the details thereof ;

(c) whether Government propose to have
further talks with them on this issue ;

(d) whether it is also a fact that they
have represented to Government to refer
their case to the Supreme Court for opinion
whether the action of the Government is
constirutional or not; and

(e) if so, the reasons why Government
Fave not referred it to the Supreme Court
for opinion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): (a) and (b). On the abolition
of privy purses and privileges, Government
intend paying the Rulers transitional
allowances the details of which are being
finalis=d.

(c) Government would welcome an
agreement with the Rulers on the transitional
arrangements.

(d) and (¢). Representations received
in this regard were examined and Govern-
ment are of the view that it is not necessary
to seek the opinion of the Supreme Court,
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Winding up of Administrative Reforms
Commission

SHRI BABURAO PATEL :

SHRI MRITYUNJAY
PRASAD :

SHRI S. M. KRISHNA :

SHRI SITARAM KESRI :

SHRI HIMATSINGKA :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that Government
wound up the Administrative Reforms
Commission abruptly while three major
reports and three minor reports on Defence,
Polce Administration etc., were still to be

done ;
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